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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
CORRIGENDUM
New Delhi, the 8th June, 2026

S.0. 2896(E).— In exercise of power conferred by sub-section (1) of section 3A of the National Highways
Act. 1956 (48 of 1956). The Central Government hereby makes the following amendment in the notification of the
Government of India in the Ministry of Road Transport and Highways number S.0.1378(E), Dated the 26th March,
2021 published in the Gazette of India, Extraordinary, Part-II, Section 3 Sub-Section (ii). Makes the following

amendments to the notification published on:

In other words

In column 2 (competent authority) of the schedule, instead of "Additional Deputy District Magistrate Sadar ",
" Additional District Magistrate (F & R), Muzaffarnagar" should be read.

[F. No. NHAI/BOT/11013/03/2007/L A]
SHAIKH AMINKHAN, Director
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